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• 	isePetjtjon No.________J 
• 	Contempt Petiton No, j 	 . 

Review -.pp1icat1or) No.  

/ppl icarit (S) 	 JAI -  

aospond.ont(s): 

Advocate for tho 'poIi.cn -t 

Advocoto for the 	pondont(S)_ C.-e 

Notes of the 	 - Order of thft Tribunal 

30.6.2005 present: The Hon'b].e Mr,Justjce 3. appbcation i fl 	
Sivarajan, Vtce-.Chairman. 

	

, fcd/C. F. 'f?' Rs. O- 	 f 
dcpostcd V(k 	 I4eard Mr.K.Bhattacharjee. learned 
NO.G 	

counsel for the applicant and Mr.M.U. 
Dated :,............ ............ ..

uned. learned ddl.c.o.s.c. for the 
respondents. 

RIstrat 	
Issue notice to show cause to the 

respondents as to ithy the application 
Shall not be admitted. 

Post the ca8e on 25.7.2005 slang 
with oA.117/2005 for admission, Statua 

quo as on today. rearding transfer of 
4 	•.. 

the applicant will be maintaifled till 
/thenextdate. 	0 

Vice-Chairman 
O 	

• 	
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• 	 t -r0-'. 
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25.7*2oo5i 	Mr. K. shattacharjee, learned 

• 	 ') 

?"-" 	 .,. 	.counsel for the.applicant and Mr. M.I.T. 
\'(\ \t-j-. 	 . 	

lthrt ed, learned Addi. C. G • S.0 • for the 

respondents are present. 

Mr. M.U. 1hn ?t. ed, learned ddl. 
07 	

- 	C.G.S.C. for the respondents seeks 
• 	

- 	i 	- t-.'-- 	 -  
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further time for filing written state- 

	

- -- 	- 	menot. -Post on 26.8.2005. Status quo 

- 	order will continue 
• 0 	
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- Needless to say that lhe tran'fer, w].11
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be the subject to the result of the O.Jk  
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O.A. 174 of 2005 
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'V ri6.78.05 . 	 S 

Mr.K.Bhattacharjee.1eared cpe1' 
for the applicant is present. Mr.MU.JiJ'ime1. 

foamed Addl.c.o.s.c. seeks further Adjoun. • 	 (' 	J 
mont to file written statement. 

Post the matter an 29.9.05. 
- 

Status quo as on to-day shall be maintaind 
• 	

a
J-  .ko b/eti 	' 	till the next date. 

- 

'1 Vice-Chairman 
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.6.10o2005 	Mr. H. clanda. 'learriedaunsel 
• 	. . 	 . . 	 representing Hr. K. matta- 

charj ee, I camned counsel for the, ppl . 

icant is present. Ifs. U. 	earned  

. 	Addi. C.G.S.C. oñ behalf of Mr. M.U. 

Ah. 1OdW learned Addi. c1c.s.cs for th 
p 	 • 	' 	 , 	

(_fl//Wj 

respondents skasomO .m9re time to 

written s tatemnt. Post on 9.11.2005 

• 

Mmber 	 Vice-Chairman 
- 	 .. 

•- cY 	.'T-f - i 	. 	. J 	. 	 mb 	 .•. .-..• 

9.11-92D05 	Mr.K.Bhattácharjee. learned.counsel 
: 	.•. 	• 	• 	 •f or -the 	pIicat 5fld tlr.M .t1.Ahernd 1earr 

• 	 : 	 . • Addl.c.O.S.Co for the respondents are 
• 	• . 	

,- LA 	- 	 . 	 - present. The Standing counsel submits that 
L. 

	

'. 	
p .-.. 	the reapononta are filing written'state- 

• 	. '' '. 	 •. 	. 	- 	
•meit today itself.' post the case bfore 

Am 	 the next Division Bench alongwith O.A. 

	

O I 	•. 	 269/050. 
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bb 	- 	 Vice-Chairman 
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the TribuflL 

	

stry 	Da.e 	Order of 

	

2.12.205 	Mr.. t.K. MazumdaZ, learned 

ceunsel for the applicant is present. 

(cI1j; $y4 	7 	 'Mr. M.U. mted. learned Addi. c.G.5.C. 

Q'yAA- 

 

for the respendent s submits that 

written statenent has already been 

filed. 

VSt on 23.1.200 alengWith 

U.K. 29/2005. Interim. .rder dateU 

30..005 will continue till the nex 

- 	 'ate. 

O/)1b 	
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Vice.Chairmafl 

MID 

.f 	 23.1.2006 	po*t the matter before the 

next available Division Bench along 

with the connected cases sInce there f. 
kWA 	 was inorder in O.A.116/05. 

Interim ordor will continue 

till the next date. 	
/ 

Vice-Chairman 

bb 

. 	 Mt K 	iya 	ed hatth, learn 	con
S.
sel 	t 

I 	 for the apnlicant submits that he would like 
A 	 - 

to complete the pleadings and some time is 

so1ight. Time allowed. 

Post on 4.4.06 for order. 
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esof the Registry 	Date 
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4 1?-4/c 
er of the Tr 
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4.4,ö.- 	?sst the matter befere .heflext 

avai1ai1e Divisi.n Bench. 	f 
Vie e-Cha irrnan 

100802004 	Mr.K.BhattacharjeeX, learned counsél 

is represented and adjournment is sought 

' on his behalf. post after a m4th. 

kau-- 

Member () 	 Vice.'Chai rman 

fo 	 bb 
12.3.07. 	 post the matter on 13i. 

Member 	 vice-Chairman 

I  13.3.20,07 

	

	Heard Mr.K.Bhattacharjee, learned 

counsel for the Applicant and 
1 	/ 

Mr.M.U.Ahined, learned Add!. C. G. S. C. 

for the Respondents. Hearing concluded. 

Order is reserved. 

L 
I\i 	 Member (A) 	 Vice-Chairman 

/bb/ 

21.3.07. 	Judgment delivered in open Court. 

Kept in separate sheets. Application 

• 	 is dismissed. NQ costs. 

Member 	 Vice-Chairman: 
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" 	 CENTRAL ADMINISTRATIVE TRIBUNA GUWAHATI BENCP 

• 	 Oriina1.App1icatthn No.116/05, 117/05, 174/05, 269/05, 

275/05 & 31/06. 

Dateof Order:. This the. : 21st day of March, 2007. 

HON' BLE MR. K.V.SACHIDANANDAN, VICE-CHAIRMAN 

HON' LE MR. TARSEM LAL, ADMINISTRATIVE MEMBER 

Sri •PremtoshDutta, (O.A.116/2005) 
Son of Late T.K.Dutta 
S.F.A (V) Office of the AO/SSB'/Bongaiaaon 
Shastri Road, Ward No.10 
P.O. North Bcngaigaon, 
01st. Bonqaigaon. 

Sri Birnal Chakraborty (O.A.117/2005) 
Son of Late D. Chakraborty 
S.F.A(V) Office o tbe  AO/SSB/Bongaigaor,shastri Road, 
ward NO.10, p..o.Worth iongaIgaon,jst.Boflga1oaOn. 

Sri. ArikaliSherpa (O.A.174/2005) 
Son of late P.D.Lama 
S.F.A (V) Office of C.O.,S.S.B 
E:anqaiang Camp Jang 
Dist. Ta.rang,  Arunachal Pradesh. 

Sri Haridas Sarkar. O.A.269/2005) 
0/0the.Area Organiser, SSB 
Bongaigaon 	•. 
Sri ;R.K.Saha(O.A. 	69/2005) 
O/O.Area 0ig4riiser, ,SSB 
Falakata 

ri Ram. Kishóre BaPan (O.A-.2, 75/2005) 
*S/0LateAS3armafl 0/0 the Area, Qrgainiser, 

SSB.VIiIrIrm para,p.O.3rjranpara Fa1akata 	 ,P.S.& DlSt.Jalpaiguri. 

Sri Hirnangshu Kumar. •Roy 2oder (O.A.31/2006) 
S/c' Late Khendra Nath Roy Podder 
Viii Dol Govinda, P.O.Citaldala 
Dist.. Coochbëhar 	• 	.. 	• 	• 	 - 

Sri Prad.ip Basak,(O.A.31/2006) 
S/oLate I<ali KumarBasak 
Viii. Madhyapar (Near Girls School Road) 
P.O. Dhupguri, Dist. Jalpaiguri 	 Applicants 

By Advocate Mr K. Bhattacharjee 

- Versus - 
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1. 	Union of India, 
re;reserted by the Director General, 
Sh:s:ra Seemabal, East Block V 
R.V. Prsm, New Delhi-110066. 

1 

Mir,i.sl:rv cf Home Affairs, 
Reoreserited by Secretary to the 
Govt. of India, New Delhi. 

Director General, 
Sashastra Seemabal, East Block-V, 
R.K,PLlram, New Delhi-110066. 

Assistant Director, 
0/0 Director General, 
Sashastra Seemabal, East Block-V 
R.N.Puram, New Delhi-110066. 

Inspector General, 
FTR, HQr. S.S.B, MHA, Guwahati. 

Area .Organiser (H.Q) 
FTR, HQRSSB, Guwahati. 

Area Organiser, SSB, 
Bongaigaon, Assam. 

Area Organiser, SSB, 
ral.akata, West Bengal 

Sr.Veterinary Officer, 
S.S.B, East Block-V, 
R.K.Puram, New Delhi-110066. 	Respondents 

By Sri G.Baishya, Sr.C.G.S.C, in O.A.Nos.275/2005 & 
31/2006. 
M.U.Ahmed, Addl.C.G.S.0 in O.A.116/05, 117/05 & 1.74/:05. 
Miss U. Das, Addl.C.G.S.0 in O.A.269/2005. 

TARSEM LAL J  MEMBER (A) 

Since common questions of law and facts are 

involved, all the six cases are being disposed of by 

this ::.o;tmc.r order with the consent of the parties. 
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* 	
2. 	This case is regarding transfer/postings of 

Senior Fild Assistant (Vetinary) for posting at Pup 

Rearing Centre Gorakhpur vide order dated 5.10.2005. 

The applicants have stated that they joined in 

the post Of Constable :on different dates under the 

Command of Director General, SSB., Subsequently they 

were appointed afresh as Senior Field Assistant 

(Veterinary) 	under 	SSB 	(Para Veterinary Staff) 

Recrutment Rules 1989 which is a civil post in the pay 

s:ale of Rs.975-25-1150-EB-30-1600/-. The duties of the 

applicants under the said rule are.o i,00k after the 

treatment of sick animal, documentation Of Veterinary 

Hospital Dispensary and have to undergo BASIC CONDENSED 

COURSE known as Veterinary Assistant Course. 

The Chief Veterina.r' Officer in order to 

select some candidates fr ;the. post of Dog Handler 

issued a circular anong thewo.rkers who are willing to 

join the new 	 and. 	that connection the 

applicants dec1inedo = join the post of Dog Handler 

which is a post for combative personnel. 

S. 	The Director, General, .SSB has approved the 

postings of veterinaky staff alongwith posts with 

immediate effect in public interest. The officials were 

directed.to  be relieved immediately so as to report to 

Pup Rearing Centre, Gorakhpur oii or before 24th  October, 

2005. The incumbents approached the Guwahati Bench of 

the Tribunal vide Ô.A.NO. 117/2005 to mitigate their 
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grievances by challenging the order dated 5.10.2005. By 

order dated 26.5.2005 the Tribunal maintained the 

status quo. The relevant portion of the order is quoted 

bclo\' 

"Status quo as on today regarding 
transfer of the applicant issued vide 
orders'dated ,17.2.2005 and 5.4.2005 shall 
be maintained till the next date." 

In the present applications the applicants 

have prayed for the following reliefs 

This Hori'ble Tribunal may be pleased to call 
for the records pertaining to transfer of the 
applicants in the post of Senior Field 
\ssistant (Veterinary) to a combat posi: and 
consequently to direct the respondents not to 
release the applicants along with the post and 
also to declare that the order dated 5.10.2005 
is illegal and void. 

The respondents have filed a detailed written 

taten'er,t denying the contention of the applicants. It 

h :3 ;•CCi stated that applicants were initially 

appointed as Constable(GD) and were 'subsequently 

appointed afresh as senior Field Assistant (Veterinary) 

in 

 

t h e 	scale 	of 	Rs. 975-25-1150-EB-30--1660/- 	in 

pursuance of Para Veterinary Recruitment Rule 

circulated vide Cabinet Secretariat Notification 

No.12018/30/88-bO.I d a t e d 31.3.1989. Their serviced 

were utilized for treatment of sick animal and 

documentation of Veterinary hospital/dispensary wo.ks. 

After the adrrinistrative control of the Organisation 

has been shifted from Cabinet Secretariat to Ministry 

cf Hnn;e Affairs w.e.f. 15.1.2001, the role of the 
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* 	 organisation has been changed and it has now been 

sssigned with the mandate to guard the Indo Nepal 

Border and Indo Bhutari Border and therefore SSB as on 

date has become a Border Guarding Force. With the 

charge in role of the organisation from Stay Behind 

z:. that of a Border Guarding Force the old area 

f cc.erations have been closed and new 

;fices/Battalions have been opened all along with 

Indo-Nepal and Indo-Bhutan Border. 

For better performance of the duties, the 

Govt.. of India has sanctioned Dog Squad to SSB to carry 

out operational duties in the border areas. As the 

Organisation has independent veterinary staff, it is 

primarily, the veterinary staff only who will raise and 

maintain the Pups and Dogs in changed circumstances. 

The Veterinary Cadre is the most suited and trained 

st.3ff tc. lock after the health, breeding, training, 

dln: and maintenance of the dogs. 

After having been trained in tearing and 

breeding of pups to the veterinary cadre personnel they 

are fully competent to perform their newly assigned 

Juties. The rearing and breeding of pups is the primary 

of the Para-Vety Staff. Moreover, during the 

service career every individual has to undergo certain 

departmental courses for improvement of efficiency and 

making them professionally equipped to meet the needs 

rl \ ' I. I 

c. 



/t 
/ 

6 	 A  

and objectives of the Organisation as the Force ha 

competent and independent Veterinary Staff. 

10. 	Accordingly SFAs(V) 	were withdrawn 	and 

• 	attached temporarily with the newly created Pup Rearing 

Centre 	at 	Gcrakhpur. 	The applicant have been 

transferrd along ..wi,h ps as SFA(V) in public 

interest and nowhere it has been mentioned in the order 

dated 5.10.05 that the applicants have been posted as 

Dog Handlers. Nowhere it has been mentionedwhether the 

Dog Handling is a part of the duty cf veterinary cadre, 

..rh?ch can only be performed by the trained exIsting 

Para Veterinary cadre. The applicants had been 

transferred in public interest to fulfill and discharge 

cperatona1 commitments urgently required at the 

border. Neither the nomenclature nor the cadre of the 

applicants h a s been changed. This is •. a mere 

apprehenion on the part of the applicants. The rearing 

and breeding of pups is primary job of the Vety/Para-

Vety Cadre/Staff. Moreover, during the service career 

every individual has to undergo certain departmental 

courses for improvement of efficiency and making them 

professionally equipped to meet the needs and 

objectives of the Organisation. 'They have been 

transferred •-in the same capacity in public interest 

along with the post. It is not correct that the 

aprlcants have been transferred from the post of 

SFA (".•') to a combatant post but they have been 

".1 
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transfel- red along with post in public interest and 

after transfer also they will be governed by the same 

rules. 

11. 	
We have heard Mr K. Bhattacharjee, learned 

counsel for the applicants in all the O.A. and Mr 

G.ish, learned Sr. C.G.S.c, Mr M.U.Ahmed, learned 

.dd1.C:.GSC 
 

and Miss U. Das, learned Ad1.C.G.S.0 for 

the respondents in the respective o.. and perused the 
documents 

12. 	
Mr K.Bhattacharjee learned counsel forthe 

applicarts submitted that the applicants are governed 

under Chapter TV. clause 3.0 of the Indian Veterinary 

C o un Act 1934 and their service conditions cannot be 

	

• changed under an 	dminjtratjveorder. They were 

originally recruit as Se1ior Field Assistant (Vety) 

which is a separate cadre and cannot be deployed as Dog 

Handler which is a Combatant post. The learned counsel 

us to traverse through various documents to 

establish that Senior Field Assistant (Vety) is a 

separate cadre. He repeatedly emphasized that separate 

cadre is not synonymous with a separate service but a 

particular group of officials in a departmen. He 

further pleaded that the applicants are not willing to 

the services of Dog Handlers and they have not 

: given their willingness for the same. Therefore, they 

may either be allowed to continue to perform their 



8 

present duties till they are retired or may be declared 

surplus in the service. 

13. The learned counsel for the respondents on the 

:ther hand persuasively argued that the applicants are 

not :ovarned under the 'Indian Veterinary Council Act 

i9c4." The were not qualified to be registered under 

the Council Act. In fact the doctors whoare practicing 

are governed under the above statutory Act. The Sr. 

• Field Assistant (Vety) had joined as Constables and on 

technical resignation from the post were appointed as 

Sr. . Field Assistant (Vety) under the SSB (Para 

• Veterinary Staff) Recruitment Rules 199. Since the 

applicants . had not obtained their veterinary 

qualification from any of the institutions of India as 

included in the first schedule (clause 15 of the Act), 

they are not governed by the Indian Veterinary Council 

Ait I96. The learned counsel further p'eaded that in 

view of the above position, it was misnomer to say that 

Senior Field Assistant (Vety). are,.governed under the 

Statutory Rules. The counsel further pleaded that the 

decisions cited by. the applicant's counsel are not 

squarely applicable in these cases, since their cadre 

has not been changed in any way but only additional 

duty was entrusted upon them. Therefore, the O.R. may be 

dismissed with cost. 
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14.: 	The learned counsel. - further pleaded that Sr. 

Field Assistant (Vety) are 'not:a separate cadre and 

:ontinue to be governed under:the SSB (Para Veterinary 

Staff) Recruitment Rules 1989. They have been deployed 

for taking care of animals and are being sent on 

training for a'period of six,.months. He emphasized that 

it was entirely within the domain of thé' employer to 

deploy officials any jobs 'for, which they.,are more 

suitable, acdording to their. qualifications, experience 

and expertise.' Their •job.pay scales are not' being 

changed 

We have given our due consideration to the 

arguments, pleadings, evidence and materials placed on 

record in these cases,. Admittedly the applicants 'were 

appointed as Constable under the Director General, SSB 

and 'thereafter appointed as 'Senior Field 

Assistant(Vety) (SFA(V) for short) and posted at 

different , stations under the respective Area 

Organisers. The applicants served as Constables for 6 

years and according to them they were 'appointed afresh 

as SFA(V). which is a civilpost in the pay scale of 

Rs.975-1600/-. The applirits have been appQ.inted 
- 

afresh as SFMV) in pui-suanceof the Para Veterinary 

Recruitment Rules circu1tèd.by Cabinet Secretariat 

Notification dated 31.3.89. Their services were 

utilized for treatment of sick animal and documentation 

MA 

of 	Veterinary 	hospital/dispensary 	works. 	The 

Al 
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administrtjve 	control 	of 	the 	Ornisatjon 	has been 

.shifted 	from Cabinet 	Secretarit 	to Ministry of Home 

Affairs 	with 	effect 	from 	15 1 01 	the 	role 	of the 
• 	1 org8nisation 	has 	beerich.ang.ed 	and 	it 	has 	now been 

- 	 f assigned 	with 	themanda 	 Nepal te 	toguard 	the 	Indo  

Border.and Indo 	 therefore SSB as on 
• 	 •• 	 f• 
datehas 	become 	aBorder 	Guarding 	Force. 	With the 

chaflge of role of the organisation from 	'Stay Behind 

Role' to that of a Border Guarding Force, the old area 

of 	operations 	have 	been 	closed 	and new 

offices/Battalions have been opened all along with indo 

Nepal and Indo Bhutan Border. For better performance of 

the duties,. the Government of India has anctioned Dog 

Squad to SSB to carry out oèrational duties in the 

boder areas. As the Organisation has independent 

veterinary staff, it isprimarily, the yeterinary staff 

only who will ra.seandmaintain the pups and Dogas 

primarily, in changedcircumstances, the •Veterinary 

Cadre 	is the most 	suited 	and 	trained staff 	to 	look 

after the health, breding,• training, .hardling and 

	

• 	•-• 

maintenance of the dogs Willingness for the training 

	

,,• 	T 	 .•- 

was called for and the aid iotificati.on is re-prodiced 

below 

"All SAOs are informed to obtain 
willingness of SFA(Vety) under their 
respective area for uhdergoing Dog 
handlers Course, at th earliest, so 
as to intimate their names for 
further detailment from Frontier 
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Headquarter, Guwahati. The matter 
may be treated urgent." 

The qualificatjo 	of the applicants were Matriculate 

arid they have served as Constable and they were 

ap;oj.nted as SFA(Vety) which is a civil post as per 

Veterinary Staff Recruitment Rules and the duty 

assigned t o them was the treatment f sick animal and 

documentatiorL  of Veterinary hospita1/disensary works 

and they had to undergo 6 months Basis Condense Course 

known as Veterinar Assistants Course. The applicant 

are not Graduate or diploma holder in Veterinary 

Science, therefore it will be necessary to evaluate 

whether the SFA (V) are covered by the Indiab 

Veterinary Council Act 1984. In the preamble of the Act 

'it is stated that 'An Act to regulate veterinary 

practice and to provide, 'for that purpose, for the 

establishment of a Veterinary Council of India and 

State Veterinary Councils nd the rnaiitenance of 

registers of the veterinary practitIoners and for 

matters connected therewith. Whereas it is expedient to 

make prQvision for ' the regulation of veterinary 

practice and to proiide, for that purpose, for the 

• stahlisIment of a Veterirary Council of India and 

• State Veter.inary Councils '.; and the maintenance of 

'registers t persons qu 
a 
 lified to engage ,ih veterinary 

practice for the 'whole of India for matters connected 

therewith or ancillary thereto. As per definition of 
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he Act aerscn who registered to get enrolled as a 

Member of the Council. Register means a register 

majntained under this Act. Registered Veterinary 

Practitioner means a person whose name s for the time 

being duly registered in a register. Veterinary 

institution means any University or other institution 

within or without India which grants degrees, diplomas 

or licences in veterinary science and animal husbandry. 

Cha:ter IV of the Privileges of Registered Veterinary 

Practitioners shows as under 

"Subject 	to 	the 	conditions 	and 
restrictions laid down in the Act, every 
person whose name is f.:r the time being 
borne on th-e Indian Veterinary 
r.r3cttioners register shall be entitled 
according to his dualification.s to 
practise as a veterinary practitioner and 
to recover in due course of law in 
respect of such practice any expenses, 
charges in respect of rnedicament.s and 
other appliances or any fees to which he 
may be entitled. 
Right of persons who are enrolled on the 
Indian veterinary, practitioners register 
- No person, other than a registered 
veterinary practitioner, shall - 
(a)hold office as veterinary physician or 
surgeon or any other like office (by 
whatever name called) in Government or in 
any institution maintained by a local or 
other authority; 
(b)practise veterinary medicine in any 

• State." 

Ov 	ci.ng through Schedule 2 of the Act 6 months 

c.nde:e 	curse underwent by the apploants dc not 

cjuli fv them to become a veterinary practitioner as 

defined in the Act nor they have any right to register 
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thes15 in the Indian Veterinary Council. At best 

they may be permitted as Veterinary technician since 

they are not Graduate or, diPloma holders. Therefore, on 

the close scrutiny of the said Act we are of the view 

that SFA(V) as that of applicants are not covered under 

the Indian Veterinary Council Act 1984. They have 

ctuai1y been appointed under the SSB Para Veterinary 

Staff Recruitment Rules 1989, which is a ciVil post. 

They have not also beer appointed as Dog Handler but 

they are being sent for training at ip rearing centre, 

Gcra:hpur. for be€ter performance of their duties. 

Threfoie, the contention of the applicants that they 

are governed underthe Idian Veterinary Council Act 

1984 will not questions remains is 

whether their service conditions can be changed under 

adflhinistratjve orders, o. not. From the above 

discussions we are of the view that the applicants are 

not governed by any statutory provision and they are 

not entitled to get any statutory protection as claimed 

by them. 

17. 	The 1eaned counsel for the applicants has 

relIed on the following decisions 

(1) 	Netai Pada Chakraborty & Anr. vs. 
U.I.O. & Ors., reported in 2005(1)SLJ 
(CAT) 191, 
Ja.boolal. qhoudhury vs. State of 

Arunacha]. Pradesh & Ors, reported in 

(2004)1 GLR 393 
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Dilip Kumar, Ghosh & Ors. vs. chairiiaan & 

Ors, reported in AIR 2005 Sc 3485 

K.P.Sudhakaran & Anr. vs. State of 

Kerala & Org. reported in AIR 2006 Sc 

2138 and canvas for the position that 

where Statutory Rules govern the field, prilor executive 

instruction cease to apply,:  circular cannot override 

the rules occupying the H field and administrative 

instructions cannot be allowed to operate particularly 

when it is in contradiction to the statutory 

Recruitment Rules. 

16. 	We are 	in: 	respectful 	agreement with the 

propositions canvas bythe applicants but to saythat 

these are •rict squarely applicable in these cases. In 

those cases the applicants are not under protection of 

any statutory rules therefore, the ratio will not; fit 

in these cases. What we find from the above is that 

since the cadre of the applicants have not been changed 

in any way but the only additfonal duty was entrusted 

to them and the SFA(V) is,not a sepaate cadre and 

coveredby SSB ParaVeterihary, Staff Recruitment Rules. 

They have been sent fior training for six months. We are 

of the view that this is etirely withinthe domain of 

the administration according to their qualification, 

experience and expertise. Their job, pay scales have 

not been changed. 



The 	learned counsel 	for the respondents also 

pleaded that this case has already been adjudicated by 

Hon'bleHi.gh Court,Allahabad. and the Hon'ble Court has 

decided as under 	 . 	
S 

.......The 	sum 	ánd 	substance 	of 	the 	order 
issued 	on 	26.12 2005 	is 	a 	direction 	to 
the 	.petitioner.. to 	undergo 	dog-nandlirg 
coursek 	cornmeicing 	with 	effect 	from 
2.1.2006. 	Through the impugned order, the 
rank, post or scale of the petitioners is 
not going to be changed. The petitioners, 
who are members of Sashastra Seema Bal, 
have been directed' to undergo specialized 
training 	in 	handling 	of 	dogs. 	Merely 

• 	sending on training cannot b.e said to be 
change 	of 	cadre 	or 	reduction 	in 	rank. 
This action may not adversely affect the 
service 	conditions 	of 	the 	petitioners. 
Pccordingly, 	no 	lel 	right 	of 	the 
petitioners 	has 	been 	infringed 	by 	the 
impugned 	order. 	No 	interference 	is 
requir,ed. 

TIie.Wripetition is dismissed." 
i S.  - 	 . 	

. 	•1 ,•_ .  
.:.It 	is 	well h. settled 	law 	that 	judicial 

•interfer.ene 	;1S 	iimited1}to 	testing 	whether 	the 

administrative action has been fair and free from the 

taint 	of 	unreasonablenésà. and 	has 	substantially 

complied 	with 	the 	florms 	or' procedure 	set 	for 	it 	by 

rules of public administration. The above view has been 

taken 	by 	the 	Hon'ble 	Supreme 	Court 	in 	Fertilizer 

• Corporation, Kamgar. Union vs. Union of India, 	(1981) 1 

SCC 568. 	 S  

The Hon'ble Supreme Court has further held in 

case of Tata Cellular vs. Union 'of India, 	(1994) 	6 SCC 

651, 	that the duty of the court'is to con,ine itself to 

the question of legality. Its concern should be 
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l.Whether a aecision making authority 
exceeded its powers? 

2.Corrimjtted.an  error of law, 
committed a breach of the rules of 
natural justice, 
reached a decision which no reasonable 
tribunal would have reached or, 
abused its power." 

Th Suoeme Court has again held in a case of Union of 

Intha vs. FlIght Cadet Ashish Ral, (2006) 2 SCC 364 as 

under 

"There should be judicial restraint while 
making judicial review in administrative 
matters. Where irrelevant aspects have 
been ignored and the administrative 
decisions have nexus with the facts on 
record, there is no scope for 
interference. The duty of the court is 
(a) to.confine itself to the question of 
legality; (b) to decide whether the 
decision making authority exceeded its 
powers; (c) committed an error of law;. 
(d) committed breach of the rules of 
natural justice; and (e) reached a 
decision which no reasonable tribunal 
would have reached; or (f) abused its 
powers. Administrative action is subject 
to control by judicial review....' 1 : 

H.:'ble Supreme Court has further held in V.Ramana vs. 

A.P. SRTC,(2005)7 SCC 338 that the common thread 

running through in all these decisions is that the 

court should not interfere with the administrator's 

decision unless it was illogical or suffers from 

• IDrccedural impropriety or was shocking to the 

c.onscience of the court, in the sense that it was in 

defiance of, logic or moral standards ' 

20 	From the above it appears that the Seriio 

•ied Assistant (Vety) arenot governed under Indian 
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Veterinary Council Act 1984. h.ey have actually been 

appointed under the SSB (Pi-a Veterinary Staff) 

Recruitment Rules 1989 which is a civil post. They have 

also not been appointed as Dog Handler but they are 

being sent for training on Pup.. Rearing Centre at 

Gorakhpur for better performane of their duties. 

Therefore, administrative authorities have taken action 

with bonafide intention in the interest ofthe State. 

11.. In view of the discussions made above and the. 

.:eled lw position all the Original Applications are 

The interim orders dated 26.5.2005 passed by 
I ;  

t:riis Tribunal under which the. orders dated 17.2.2005 
' I 

and 5.4.2005were.stayedL;wiil. sthd vacated. 
j:. 

In the conpetus facts and cicurnstances 

there will be.ho order.as:•to costs. 

SO/ V10E QIAThPIAN 

sd/'BC '(A). 

it 



- 
) 

- 	 29JUN2OO 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BRANCH 

GUWAHATI 

ORIGINALAPPLICATI0NN04 - - 	 /05 

Ankaji Sherpa 

•. .... ..Applicaflt. 

-Vs- 

U.O.I. & Ors. 

Respondents 

DATE- -AND- -SYNOPSIS ---OF--THE-- CASE - -  IN--- -THIS 

DATE 

24. 10. 1981 

APPLICATION 

SYNOPSIS - OF - THE-CASE 

Join as a Constable in G.C. Sharambala 

Camp in the State of Himachal Pradesh 

under the Director General of Security, 

S.S.B/ Himachal Division. 

	

10.4.91 	 The respondent vide memorandum dated 

10.4.91 appoint the petitioner to the 

post of Senior Field Assistant Vety. 

(which is a Civil Post). 

	

30.4.91 	 Notice 	to 	submit 	the 	Technical 

Resignation by the Authority. 	
/ 

Coritd ..... P/2 
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29.5.91 	Respondent vide order dated 29.5.91 selected 

the applicant for the post of Senior Field 

Assistant (Vety.) 

3.9.04 	Memorandum dated 3.9.04 calling for selection 

of Dog Handelor from the strength of S.F.A 

(Veterinary) 

	

28.2.05 	Order was issued whereby the applicant was 

sent for Dogs! Pups breeding and rearing 

course with effect from 7.3.05 to 3.4.05, 

during the said training the applicant learnt 

that the post he is holding would be re-

allocated as Dog Handler (combat Post). 

22.3.05 	During the training period the applicant 

submitted a representation High-lighting his 

grievances against re-allocating his post as 

Dog Handler. 

	

2.5.05 	The respondent vide memorandum dated 2.5.05 

informed applicant that his representation 

has been rejected and he has to undergo 

training and have to work as Dog Handler. 

	

6.6.05 	The respondents vide order dated 6.6.05 

transfer the applicant along with the post of 

to training Centre Gurakhpur. 

Contd ...... 3 
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(1) PRAYER 	Direction for seting aside the impugned order
,  

dated 2.5.05 issued by Aria Organiser S.S.B. 

Bomdila and for the consequential order dated 

6.6.05 issued by Assistant Director ( E.A.IV) 

of S.S.B. New Delhi and/or to direct not to 

re-alocate the post of applicant from SPA 

(Veterinary) (Civil Post) to Dog Handler 

(Combat post) and or not to transfer the 

applicant from the presçnt post of SPA 

• (Veterinary) Bomdila to a new cadre in the 

post of Dog Handler (Combat Post). 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION 	1? 4' 	/05 

An application U/S 19 of the Administrative 

Tribunal Act. 1985) 

(For use of Tribunal Office) 

Signature : 

Date 

ORIGINAL-APPLICATION-NO. ------------/05 

(1) 	PARTICULARS-OF-THIS-APPLICATION 

Ankaji Sherpa 

S/o Late P.D. Lama 

S.F.A (Vety.) Office of C.O.,S.S.B 

Bangajang Camp Jang 

Dist- Tawang, A.P. (Arunachai. Pradesh) 

(ii) 	PARTICULARS OF THERESPONDENTS 

Union of India 

Represented by the Director General 

Sashastra Seemábal, East Block V 

R.K. Puram, New Delhi-110066. 

Minister of Home Affairs, 

Represented by Secretary to the 

Govt. of India, New Delhi. 

Director General 

Sashastra Seeriabal, East Block-V 

R.K. Puram, New Delhi-110066. 
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Assistant Director, 

0/0 Director General 

Sashastra Seenabal, East Block-V 

R.K. Puram, New Delhi-110066. 

Arta orgarliser S.S.B. Bomdila Camp, 

Dirang. 

Dist- West Kameng, 

Arunachal Pradesh. 

I. G. Frontier Head Quarter 

S .S.B., 

Uday Path, R.G. Baruah Road., Ghy. 

PARTICULARS OF THE ORDERS AGAINST WHICH THIS 

APPLICATION MADEÔ 

1. The applièant through this application wants to 

challane the order No.BDL/AO/OPS,34/DH/04-05/168_ 

70 datd 2.5.05 issued by aria organiser Bomdila 

and the consequential order No.4 SSB/A-4/05 (i)-

4370/4406 dated 6.6.05 issued by Assistant 

Director EA (IV) SSB, New Delhi. 

JURISDICTION OF THE TRIBUNAL: 

Tflat tne applicant declares that the subject 

matter of this Hon'ble Tribunal. 

LIMITATION : 

That the applicant also declares that the present 

application is within the limitation period as has been 

prescribe under Section 21 of the Administrative Tribunal 

Act.l985, 

Contd ..... 3 

/ 
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6. 	FACTS-OF-.THE-CASE- 

That the applicant is a citizen of India and at 

present residing at Gang in the District of Towang, 

Arunachal Pradesh and as such entitled to all the rights 

and privilledges granted under the constitution of India 

and relevant rules framed there under. 

That the applicant state that he joined in S.S.B. 

as Constable on 24.10.1981 at Group Centre. Sarambal Camp 

in the State of Bimachal Pradesh. 

That the applicant state that after serving for 

more than 10 years as a Constable in the different places 

he had technically resigned from the said post and was 

appointed fresh on selection as a Senior FieldAssistant 

(Vety.) which is a Civil post and was posted in the office 

of the Area Organiser, S.S.B. Sikkim, Gentok in the pay 

scale of 975-25-600-1600.. The applicant after joining the 

new civil post at Gentok, After Serving for few years, in 

there he was transfered to Darjiling. There-after in the 

month of July 2004 he was transferred to Bomdila area and 

joined at the office of Bomdila area organiser as Senior 

Field Assistant (Vety.) and till the filing of this 

application he has not been released. 

A copy of the order dated 10.4.91, 

24.91, 30.4.91 and 25.5.91 are annexed 

hereto and marked as Annexure-I (Series) / 

Contd .... 4 
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(iv) 	That the applicant sate that after his resignation 

as constable he was selected as Senior Field Assistant 

(Vety.) which is purely civilian post and is guided by 

para-veterinary staff Recruitment Rules, 1989 and enjoyed 

all the benefits under the rules as provided the duty of 

the applicant under the said rules is to look-after the 

treatment of sick animal documentation of veterinary 

Hospital Dispensary and have to undergo BASIC CONDENSED 

COURSE, known a veterinary Assistant course, which also 

includes. 

( A copy of the notification dated 

23.5.90 is enclosed hereto and marked 

as annexure-Il) 

(v) 	That, the applicant states that on 3rd September 

2004 the Chief Veterinary Officer issued a Memorandum 

• number 99/Vety./SSB/2003/vc-3.39.41 whereby it is stated 

that to select and intimate the name of SFA (Vety.) 

working in the Department who are relatively young and 

have aptitude to care and Dog Handler for working as Dog 

Handler SSB in the Battalian which is namely raised. 

Accordingly, the said memorandum was circulated among the 

workers who are willing to join in the new post. The 

appliant has expressed that he is not willing to join in 

the new Battalian of Dog Handler which is armed force. 

( A copy of the Memo dated 03.09.04 is 	1-1 

annexed hereto and marked as annexure- 

III) 

Contd .... 5 
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That the applicant state that on 28.2.05 the area 

organiser SSB Bomdila Directed the applicant to go for a 

- 	Training in Dogs/ Pups breeding and rearing course which 

is commens from 7.3.05 	to 3.4.05 and according the 

applicant joined the course. 

That the applicant state that during the said 

training period the respondent informed him that after 

completion of the course he would be transfer in the new 

cadre of Dog Handler which is a Cambat post. The applicant 

immediately filed a representation dated 22.3.05 before 

the respondents whereby he sought an examption from the 

said training post and also stated that he being over aged 

about 47 years of age and be not be given the dog handler 

training course. 

(A copy of the representation dated 

• 23.3.05 •is annexed hereto and marked as 

annexure-IV). 

That the applicant state that in response to the 

said representation dated 22.3.05 the respondent issued a 

memorandum dated 2.5.05 whereby his representation has 

been rejected and also stated that after going through the 

training he had to work as a Dog Handler in the best 

public interest. r 	 / 

S O 	 +t- 	 q DPC)¼iYrI%IT 	h1 

Contd....  
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( cop'ecof the memorandum dtd. 2.5.05d 

annexed hereto and marked as 

VI 	 - 

That the applicant states that the post of senior 

Field Assistant is a Civilian post whose duty to give 

treatment to the animal individually or under the 

supervision of veterinary officer and where as Dog Handler 

is a purely a job of cambat personal. 

That the applicant stated that the post of Dog 

Handler is a separate unit and is maintained by the combat 

personal headed by the constable and moreover from the 

plain reading of the memo dated 3.9.04 has clearly spelt 

out that the person who will be appointed as a Dog Handler 

have to undergo 6 months training at BSF Academy, moreover 

the post of Dog Handler under the Central Govt. is a 

combat post would be more evidend if this Honsble Tribunal 

take into consideration of the Employment News dated 

23.29.04-05 published' by Delhi Police for the post of Dog 

Handler which is also under the Home Ministry. 

( A c'opy of the Employment News dated 

23.29.04-05 is annexed hereto and marked as 

Annexure-VI) 

That the applicant states that the way the 

applicant has been transfer along with the post to the 

training centre Gurakhpur indicates that he would be 

directed to take up the work in the different cadre (Dog 

Contd. .. .7 
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Handler Combat post) whereas he is at present working in 

the civilian post. It is a settle law that if the cadre is 

to be changed the authority must give an opportunity to 

the applicant as to whether he is interested to change the 

Centre or not. In the instent case no opportunity is given 

before being transfered to Gurakhpur Training Centre. 

7.. 	GROUNDS-! 

For that order dated 2.5.05 and 6.6.05 are bed in 

law and in fact as the Civil post was to convert in to 

armed post dong with the incumbent. 

For, that the order dated 2.5.05 would go to shaw 

that the respondents 	forcefully directing 	the applicant 

that he has 	to do 	the work 	of Dog 	Handler which 	is 	a 

seperate cadre of combat post whereas the applicant is 

working in the cadre of civil post and as action on the 

part of the respondents in transferirig the applicant along 

with the post is illegal and arbitrary and as such liable 

to be set aside. 

(ii) 	The Respondent ought to have given a responsible 

opportunity to the applicant before issuing any order 

which are adverse to the service condition and thereby 

violated the principal of natural jus.tice which is the 

basic tenement of administrative law. 

iii) For that the respondents ought to have know that 

in the service jurispruddence the cadre means strength of 

service or post of service sanction as a seperate unit, 

Contd. ... 8 
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and cannot be reallocated with incumbent to another unit 

without proper notification and as such the impugned order 

dated 6.6.05 is liable to be quash and set aside. 

(v) 	The action of the respondent is arbitrary and 

violative of Article 14 of the constitution of India 

wherein the right of equity before law is provided in the 

guise of protecting equally opportunity of constitution of 

the applicant is being disturb. 

For that the more training of pub-breeding and 

rearing can not be the ground of change of cadre, where 

the cadre in which the applicant was appointed has not 

relation with the cadre where he was transferred by the 

impugned order dated 6.6.05 and 2.5.05 which are bed in 

law and as such liable to set aside and quashed. 

For that the order dated 2.5.05 would go to show 

that as to whether the Senior Field Assistant (Vety.) who 

are guided by pera-veterinary staff recruitment rules 1989 

is a civilian post not a combat post and what are the 

nature of work for the post of Dog Handler and as such the 

impugned order is liable to set-aside and quashed. 

 The applicant may 	be 	permitted 	to 	urge 	other 

grounds at the time of hearing. 

8 • 	DETAIL - OF -REMADIES EXHAUSTED 

(i) 	The applicant declare that he has exhausted his 

remedy and as such there is no other alternative or 

Coritd ..... 9 



equally efficious remedy except to approach this . Hon 1 ble 

Tribunal excise of its Jurisdiction under Section -19 of 

the Administrative Tribunal Act. 1985. 

 

COURT1 

The applicant declares that they have not filed 

any writ petition or petition or application before any 

other court or any bench. 

RELIEF SOUGHT FOR- 

For the reason stated above the applicant prays 

that the Hon'ble Tribunal may be pleased to call for the 

records pertaining to the order dated 2.5.05 and 

consequential order dated 6.6.05 whereby the applicant was 

transferred to along with the post - to training centre, 

Gurakhpur and upon hearing the parties be pleased •to 

direct the respondent not to alocate the work or post of 

Dog Handler to the appliáant. 

INTERIUM RELIEF IF ANY SOUGHT FOR 

To direct the respondents not to give effect the 

order dated 6.6.05 and or not to release the applicant 

from present place of posting and such other order or 

further orders as it deem fit and proper. 7 

Contd. . . .10 
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ii. 	PARTICULARS-OF-THE-POSTAL-ORDERS- 

IPO No. 	 date,A 
	

for Rs.50/ 

Envelope with acknowledgement 

Vakalatnama 

Material papers as per index 

12. 	LIST OF ENCLOSERS 

Order dtd.10.4.91, 23.4.91, 30.4.91 and 25.5.91 

Notification dated 23.5.90 

Memorandum dated 03.9.04 

Copy of representation dated 22.3.05 

Copy of memorandum dtd. 2.5.05'i .C6S 

Copy of employment news dtd. 23.29.04-05. 

VERIFICATION 

I, Sree Ankaji Sherpa S/o Late P.D. Lama aged about 

47 years by profession service R/o Geong in the District 

of Tawang, Arunachal Pradesh do hereby verified that I am 

the applicant of this application and well acquirited with 

the fact and circumstances of the case. 

I hereby verified that the statement made in 

paragraph are true to my knowledge and I have 

not supported any material fact. 

And I signed this verification on this.'9k..day of 

JuneAat Guwahati. 	
(-I  

~, " I L"-~~ 
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They ,,ould_rot gt 'aw 1)rotect1 0 	oe tE.0 emolu 

• 
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• :' Sr.tieJj Ass1t:nt(VQt431naW) 	and.availabi].ity 

' o 	perluan 	nt 	o3 t 	. 	 . 	* 	. 

They •r!JJ be 	cqui ri to 11n1ergo tra11ng 
• 	' 

• 	." 
eou 	prase:f:bd 	Por the.Sr.Field Assistant 

!,, y the.Depamnt 	Proill t4 me to tio '. • COILPlOtL 	1) 	.irIe Successfully. 	* 

• Th,r senio- will 	eas per' th 	mt arm . by the SeLecton floard7DP.C. 	i 1 ch is baSed'on ,th a,  ait 	o 	tiui r10 	ri4  n 	53]3 as 	Constribl.e 

Dcforbe 	conorned°roup 
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as. 5hv1.ngei 1'.r!cr 1L:Lc 	read 	rl th 	note below QYt deJsi011 	k ' 0 
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l93 Ct. 	j1caj 4 	Sh erpa, 

c/ç Wmiandant'GO. ,SSJ3 ,Sikk4m, 

1 
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* 	I  

ThDfraeto 	"ount, C-t1i.9ecrtar4at, 
1 	 for 	 and ncs'a'ry act 4 on. 	. •. 

6.3  si i t,aiit flI re i or(iA) SSB Di rectorate New 
r. r.t. th1 r 4iio 

T Ara Oirr' 	D/r'cJ uehnr/Jalapalgurlj 
•Drjee' 4 ri/Sk1c4ri. They 4411 ' ntl i .t5tIu about th a date of 
joining tc to thi O"c  -c 	i tt1y0 

te l;h Coi'arian'f Group CntreB, 	• 	• 
F].aItta/Ran; I1ana/ kk' 	or I n ormat1on. The CorLuandnts 
s 	.I3.ou 	rbleis a thcor'ernea Cons teb!es tmediatelJTrtth 
,d4'rçt1on to recrt to :th 	- r,1Spy..tTve Places or posti rig. 
They will also o1jt1 n '. 	fl'Ia1. 	sicnationu from the 
conern1 4 d 1 V1IiIJ 13L r IL 	Lj  
5. 	To th V 	 cLry 5ugoi,D1v11onal Organiser's 
o t'fi.c,S)3, 	or n fo rmatIon & 

• 	rieC3.sary <1Ct()flu 	. 	-• 	 - -• 	 - - 	- 

ThcAoou.-; 	 4i 4 ona]. Hqrs.,SA14gur 
cø" 	o r - ri't 	iat' 	T1 	 aci; on0 	•- 	 . 

.' 	. 	The ub •\rer C rn 4 ser,3J3 	].gur/Dareeilng/ 	. 	• / jalaai gu-t'/1c rih:I. ta/ 	hbunga/Gi n ok/Nar.1ch1 /Ka1 4  mpo rig 
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8. • .. 	The C" r• 	 ;talkuc 4 /Mal/aooth 
Behar )r nr4e1 )p 
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No.Y/L91c/137/ /3S7- 
Q±fice of the Commandant, 
roup Centre,S3BS1kkim,ngt. 

- .. 	 ttd the' \rji, 1.9 9 ) • 	:.. 	... 	,\•41 	•n I 

• 	 .•'.•;•, 	 -. 	 . 	 ,-• 

:- FA(VErY) ON TRANSFER BASIS 

Lnclosed please tind herewith Area Organiser(s), 

SS}3,Siliqurj Memo No.II/2/60/89(114) rlted 23.4.91 
on the subject cited bove, for inforuàtj.on and further 
necessary action at their end, 

echnical resignation' as has been desired k§x 
be submitted immediat1y for processing their cases further 
and toreleasethernto takè over the tove post on transfer' 
basj s, 

WI 

• 	 . 

•.l• 503 Conqt.,:. 
kii 	ri' 
0 Coy (..omrnander2nd SKM Coy 

50188 Const i'ekma,h Sunar, 	. 	. 	. . 	. 	-. 
C/o Coy Cornmander2nd SKIi Coy 

50241 Cont. Chanr t Pd,Mjshra, 	. 	 •• 
C/o Coy ConI ii1er!t SI• 	ny 	. 

Coily to:- 	
: 	 .. 

1 • 	The Coy Co TLIIder, st; Co • 	 . 1 O.Il.: Lr 
2 • 

 
The Cy 	 , 	 fi. ('i.I ( y: 

.ccsary action p1, 

fGCOrIMANDANT 
GROUP CENTRE SSB SflQCIM 
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A9i/I/v,A&1 
'ill 

A 
• 	

1' 

• 	 No .J3, /AO/pS_3 /DH/o4_o5CQ 
Government of India 
Ministry of Home 'Afajrs 
Office of the area Organiser 
Sashastra Seema Bal,Borjia (Ap 

Dated 	the 

MoWi 

The representatjor in respect of Shri, 
A • K Sherpa,SFA (V) dated 223,05 	regarding exem 
pt ion of training course related of Pups/Dogs 	is 
returned hereji.h in original, as the D.G,B'iáS 
directed that. 	NO 	AR 	 WATSOER 
WILL BE GIVE14 TO ANY 9FA (vET) AND rr 	THE. ,  NOMITATED 
SFA (VET) \'/HO ARE PH SICALLY FIT WI[L ¶HAVE TO VNDER 
GO TI1E TRA.INThG AND WORK As DOG HANER IN 	BEST 
PUBLIC ThTERESr IN THE CHANGED ROLEdF 'SSB As B .G .F 

All the SFA (V) be informed 1"through Sub Area 
Organiser for information and compliance in future, 

Organiser 
SSB,Bomdi1a. 

To. 
Sh.A.K S herpa,SFA (V) alongwjth his agplication  in original addressed to DG,S 	New Delh1 

2. The Sub Area orniser,s5B,Ka1aktang/Tang to 
intimatejj the matter to afl SFA (V)E 	-ij 	- 

Area Orgais 
SS!3,Bomdjla. 

)v 

I 

F. 
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Mimstry of Home Affairs, 

- 	 . . . 	 . 	 .. 	 . --. 	 .. r1 	• 	 • .

DfrectOratGeflr,  

j:NY 
	Sashastra Seema Bal, 

.. -.,.. . . ... 	 . , 	 .. 	 S 	 • 	 S 	 • 

East Block-V 1  RK! Purm, 	• • 

DATE 	
New Dethi - 110066 

: 	S 	I :: 	: 	' 	• : 	
. 	• 	- 	. 	.. 	- 	.. ..:.:. 	 / pr.., 	: 	. 	• • 	• 
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0 • 	 • 	
o.RkFS PC ° 	S  • 	 : 	 . 	

: 	 • 

The Director General, SSB ha approved the t
ransfer/postings of the 

following Veterinary Staff alongwLth post with ixnmediate effect .n public 
terest The officials should move to thcu new place of posting unmethately - in  

NameafldDhb0n tP 0  
No 	 posting 	 posting 

Gorakhpur 

2 	S S IChanka 	 Pithoragarh Area do- 

3 	Kapil Bhagat 	 Paha Area 	-do- 

4 	S S Paliwal 	 Pithoragarh Area -do- 

S P R Phun 	
Jhanjarpur Area -do- 

6 	1 lajen Smgh 	 Kishangani Area -do- 

7 	S ChatteiJee 	 Darjeebng Area 	-do- 

8 	A.K.Sherpa 

9 	S K Bhandan 	 Pithoragarh Area -do- 

10 Dayaraxfl 	 Jayanagar Area 	-do- 

ii 0 R Singh 	 Betia-il Area 

's 
ia.:. AunDb:R2y •,- -'. 	*.Pi rakoüArea:Y' 	do-.. ... 

------- .. 

2 	
The compliance of above order be confirmed to Force Hqrs,New 

Delhi 

3 	They should report at T C GorakhpUr by 20 06 2005 

oc) - 
sistant Director LEA. 

pj ibutiOn 

1 	
Controller of AcoufltS, PAO (SS), MI-iA, R F axiNew Delhi 

2 	1 G Frontier Hqi s Lucinow/Patha/Quya 

3 	
DIsG SHQ Rnihel/Bah1a1ch/G0?iPur1M 	

Barauni/ 

a1ldanga/BOflkga01 

4 	Area Organ1s r, 5'SB, Plthoragarh/P/jP/ anuh/ 

Daeel1flg/ Born dila/ Bbsiflsga / 
Jayanagasr/ Betia-IIJ Piprakoti 

5 	
Chief VeterunaJY Officer (SG),FFIQ , SSB, New Delhi 

6 	Assistant Director (EA-III) 	SSB, New Delhi 

7 	AccountS Officer, FHQ, SSB, New Delhi 

8 	Official Concerned, through unit 
9 	Office order file 

! )k 
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APPLICATIONS FOR THE FO1OWNGPOST 	ARE NVIIED FROM IN)!AN N' tIOUALS THE CAEGORY.wi$E OREAK.UP OF VACANCE8. Wy SCALES METIONEI)BELOW. AND ELICIUuTy CODTIONS Afl 

TIU NAMEs SHOULD EE REGETEfl(D WITH ANY EMPLOYMEPIT EXCHANGE OF DELHI OU On 

SI. 'Non, nIPo,ts Noel Roonch, PuySc.k 
He. 

(AsiT. 
-:- ) it;ooj 

2, 	Sl(ShOtIorsdRepoi0fl)i) ' 	OS  OS 
3. 

4, 
05 	s .01 54.455.135.1900/. 

5. 	AOt(Shntboodtlepole,gtjnjj 	02 	' 	- 	- 	01 	03 II, 
6 	A(IirqO.IPO45 

. 	01 	02 	08 
7 	AOl 

ndlo Rono, 6111lon) 
01 	. 	01 	. 	 05 	63 Ri. 4500-125•1000l. 

8 	ltC)SIo,ncI 	0) 0) 	 01 	02 II 	3205.654900/ 
8, 	II 

It..3200.85-4050 
0, HC (olno4) 

On,9. Rssnro, NMll/nn) 
I 	09 	02 05 	03 	IS Rn. 3200.06.4909 

It, Wntc,Co,ne, ' 	- 	 - 05 	- 	 05 R.2S50-50•350o.00.l?Oo/. I?. Wok, Cpn. 
Indso Rns, son Es/Is/Ion) 

' 24 	06 03 	52 	45 II, ?55O'59.3650.60.3300_t. 

53, 5/tab 
05' 	- 05 	02 R'.305015.3930.R2.1590/. 

54 Shot, 

(mAn R,s,,'an Bolts/Ion) 
14 	O3, 

, 05 	06 	24 

IS 	Jislso, 01 	at 	01 . 	- 	03 Its,3OSO.t5.3850.0O.4590/. 6 	0.vsb,o 
(mssslsi Re,n, Bolts/Ion) 

12 	, 0365 	05 	25 R'.305015.3950.E9.4595/. 

It. Mobs . ' 	 05 	- 	08 	- 	03 R, 205065•3300.t5.4o(o,. 8. Snonpn, 
I//odin Onion, Bills/ion) 

- 	
42 	- 	- 	. 	 42 Rn 

99 Cook .03 	02 	02 	05 	08 	R.20l0.E0.20lo.g5.3375.4909,, 
20 Cool 

Ins/n Roon, Ei/ldi(t) 
, 	 30 	50 	05 	SE 	00 	O20tQ05.30l0653399,to oSliOt. 

FOR PHYSICAllY II020)ICAPED £54000140 	II 
Il 	boot, -. 	01 	05 . 	 i, 

(Onto 	s8aippodIll,,,tstg Hnslsltoopp,d) 

RI.2E5O.6S.3Oo.lo.4000,. 22. Shot, . 

- 	I 	- 	- 	01 	01 I/s 3050,75.3930.l9.45nj. 
23, Sob,, 01 	- 	- 	- 	01' Its 3000.1S.3950.00.4590,. 
34 Swonpo, 

25, Swoopo 
- 	02 	- 	02 0, 2550'55'2660.60.320. 

(Ins/n Rnsn,v, BoIls/Ion) 
os-.. 	03 1`11.155055.2560.00.32001. 

36 CooS 	 , .
.: 	02 , 	- 	- 	02 R1.2BI0/60.291O.R 5. 2300l5.4200 21, Cool 	 . 

(mnA, Rnsnrn 	Dolls/ton) 
'. 	.02 	- 	-. 	05 	I 	03 . 	'. 	. 0. 2010.66.2O19.65.3300,75.4005/ 

THE RabIEs SI/OVID BE REGISTERED 0001(1's/Ny STATEAJI EMPlOYMENT EOCHNSGE 05408 BEFORE 11.5.09 FORMIEP STI/0/NTSOREDATSLNCo 281035 

28C40095te(585ollnda) ' 03 	os 	
: 

02 	00 1 1 13050-75-3950.80-4590/. 
29. Con ilSIn(Osnno) 48 	02 'i.' 	05 1 	12 SIn 
30 	CvnnlIts/IOnon,) 

flnA, Rn,,,,, Os/Is//sn) 
80 	2I 	08 	25 . 544 54,  3050-15-3950-80.45,01. 

It. Cons/At, lOon, Ibnal  oi 	so it, 3057.390.80.499nI, 
450,1) 

32 Co sIb/n Ppn Ew,d) RI 	t 61 	02 	03 	01 
) ,)Il1 

RI.30S015.955.03.45Tnj. 

33. Conetnlslo )I.ttfltnt/to,) 
boon,1 

09 	- 	, 	 -. 	ol IIs.3050.t5.3950.02.lSnnJ, 

34. 
 SI 

......... 

35. 	onntAlo)MIflIs/p,)c,, 04 - 	-. 
30 Co 	l'thtolMt,91 lpnn)Mnob. tO 	04) 02 	08 	33 
SI Connlnbtn)MT)St000n,n 01 

54 	30605 .3950 83.4595/ 
, - 	- 	- 	oi Its 305045.3950.00.459nj. 

I. Hn.nnoIIhop;, IOS000IOn(AnsttPn0000,rnnnn) 
Ago Soil Ilelwoen 20-30yem, on on 1,9,2905 (ITnlnoblolo, GlivI, Se,'nanl ,sp4o 5 

yen,, & Co. Solnto,nen in flat CO/n issnl,ucl/nn or 0/1)010 tinged by 
CentonIC00L) 
Noln: N0000h'nnAAr( 9/It cns,slMolo, 

is) EltoonlsossolIt 0/Iss, o) Mnle,, D(gino In Stots/qljo, 	Plsynicn/Con,pot, Aptslicnl/os,, or Mn/I,! 
Op000tton Rnnnoscts/01,,,btn,0 AttsIint,I,nsjnnn, ECosto,,,ic,t Conon.sc, 
wi/hono popo, to Slnl/nlicn or Dosj , nn to Engsssosn,/ssg Co,ospsotnn Sctenge nOn lm0009lIlOedIJntvo,stly000quton/,,,,/ 

to) Most P055051 3 non/I,, Inn/n/n8 In ConVul,, Prngrn,n,,,,/ng/Cost,ot, 
Operation )ron1onyorgnn)n,tt, Ofropulo, 

c) 3 ynnlsonportnoc,h, Onto P,ncenslng wo,k. In any EOP o'gns/innt/os, 
OR 

a) llncttelorn doqrnn In 8gbyte or Cosr000lcWft,l, ( will, Otso Itflpftl to 
Mn/tn on Stnt/nScn)or both boson rncog,,inn,J JoI000ilpo, equivolostl, 

I 
to) Must possess 3 lnsorttlts Irnt,sl,tg to Cooqoslor Plogtnns'm1m13t Connoin 

Opo,otino, tints 009 n,gntstzwl/oit 01 lops/v wIt, 5 ynns 	00 10 5 /noOn Its I 	On/n P:nces,tn0 Wool l,it13t' osgssssti , oniosi 
Doss/Ms/n ii) Knowles/goofnon on noon progosnc,4ng tirngunqs, 

I 

b( CoRd/sin/c, Woststng In C,isnoJC,/,tdnnt Inlo,inntlnn Syotorn I n  police  O'ganilatims. 
 

1/n) tonal//n 	' ' 	Cons/is/ates 	nhottkt 	be 	sA,tnd 	Stout/h, 	1,00 	),onn 	dn/oclsteto,00tyt 
s/In o Sons, 

2. 	(Jams ol Iso PnI I 1 	53 )CbinrIIt.nd 
if 	Agetsoit i 	I1nIwen 1E-lSyoioonsyn 1.1.2005, 
sit, 	Educntsonntquoi,tjc0s9n . 

Psotosso000tottnh,pent Gins/onto t,oten tocngnioed untonn'blty 

IOOWPM 
llis'diTyp,st 	 15/055194 

PtsynsslntStnnsjn,d a) (jgjo)g5 ~ ,ij 
lnvssosslsnt/ Mob 	Cyodi,tn/oc 	105 Cons, ,nlvnnl,/., by 5 Ceo, In, so0'nln,sI 	Cl/silt 

n/oilS 0,9, GosIsbovo, Cnnslssnc/sc etc. tCnsstljdotes oln/sssiss; 	Its/n ,oln.ntk,ss WnllkI 5,500 to 5eInlvoe U c,ssl/jsinbo to tlss 	nl5,sCt 1,/sos tIn nssssps/ss5s/ 
nstllsnnily to. OCIOM/009.( on Tntsioltnn 05 ttlnjt 	,ls,oss cI soSls)s,55r.n ss/ . llsntnn000lPhynoonlMnnco,cs,n.,stIo,t( 
t'nnnbo, Cn,,doto/n' 	157 Co. 	55lo,pt4n /sy 5 Ct,n Is" sotiss/ossln ssl Its/I 

11) çJIs/,I 
Is/nb 	on,,,tsdnloo 	70 nn 02 Co-. nelvvIAn by S Cuss 	l, Sjsssltso,, 

FOIn.ylnoo,otj,to,on S Ito Client osn,,,tn,s/ 

In). Mod/co/F/mo,, The c,edldaln, 'bouts/be of Sound 51015 of hoot/h. lnn I,oin phy,teo) 
doled, 

dotorns/ty, dInon'i,MnIng 0012 n)ntnnwtbhorwt//tio( glnnoos, (on' 

3. 	Nan,, 05 Iha 510.1 
Ia/Il es/nor btlllrttto,n..... 

SI )Mncliln, flaw,,, PnogrithSion)  
I) 	Aont.tI,il ' I 	2Sh3Oyonr.a,,,iOI,Ol-290S 	 . 	S. 	. 
. 	. 	................. 
Ii 	EduoollnnI nod olt,00 'i ESSENI9AI. . 	 :1 tecltnlcotqslnlsflColl000 

, 	inqsss,nd 
I) 	Ilnclsnton, 	dognoe to ta/stScIpecnto,npe,cn 	with 	son 	paper 01 

MinlheoyulIcs 000IOtb//OolbOth From 0 roCogntzod unlnosnsly .  
Is) Mu'l poson, 	lImo 090015, Iroboleg In comnipoler png,atnm/ng nonsoto 

. DESIRABLE 	' 	. ' 	 . , 

2 peon napoiton 	Is, Oola pooce.n(ng wo,h to any ROP 0100,sl7o//or, 
01) 	Mostscvllslnnn, rtto cons//do/no oI,autd ho. onond 	moot/I, )rno from delnt/IdnTa1mhy/' 

dloesnn bolter nyn.&58'wt/hnajl 910,10, won,o oyo 0/30 wI/h El055ns nplo 
619 cr0012 wIthout 9IOs/E5c9 both open. Free fr om colour bYod,,n.jn. 5/o! 
se/usa/ton permins/blo,  

4. 	(t0110 05810,5 - H/r,dtlrnnslotar (CIvtIl.n) - 
Agn ls,l,II Net nocoeding 28 yearo'on On 05.09.2005 

II) 	Edotntlttno/ 
qunllllslo/bons 

Ma,ler'o Oognoo 01 6 'tecogotood Un/voonbty /n Ee0,hi 5//wIt wEll l't/n.J// , 

tsl/ 	Sclso,,nn 01 
E1911vtoflnucannptJ/noqIoydn/t/noubcjflIoeg,.0i500i , 
Tb, 0000l/nolbon wflICoon/'tfIoI/o,opnn/, vt,, 

Ensssds,09so,, P0,1.1 	. Wit/too EoomtnnIIQnca,r4ng 400 Mar/n,. 
At Gnnntnttololtt& 	. 	200Madrn 	 2Hou,, 

GnnorotEo0/0/n 
19 Gnnorolto/ndt 	'100Morbo 
Ii) Gene,atEogtish 	". 	lOOMarlin 

N) TnasIsbllonI'. Enoop 	'.. '.yoOblortso 	 2 Hour, 
(C000non/lonnlrypo) 	. 	 ' 

(Tr005/o/tanol2 pus0000n. Tooth lrorrrH/nd/In E,sgSsI, 
a nd n/co nnrnn a od on on soy ouch In HInd/A Cog/into 
Port-Il. Pneoon.ttty Th.t )tnlorntoW): Tho p'r000nttly Tool wb// carry 
O nn,nlmonr alSO Mnrh. 

S. 	ItunrnoIpa5I ASt)Shonl/nondn,po,Io,tt0dl) 
Agnlit,,/I 

Onlween 18.2$ your, noun 01.01.2005 (/nl000htn by Dyoo,n for OSIC 
coed SlaIn,) 

Ii) 	Educotionol nod I'I(g/,on SncnndaryoroquIno/nnb 
plotessiostol 
llUots/stn/IOst 

Hjttdisho,l/1ond 	.' 	 ' 	EOWPM 
Hindtly5dng 	.

.' list 	Ptsynton/ctns,dond .................... ._ 
n5.oiohI 

(ti050sslintt MvboConstkjobn,: 	IBSCm,. ro/enoItlo by 5 Cn,n. for rn,k'tot,ls 01 5/0 
nnoo.r,9. 	Qonktlon. 	OnlI,00118 	n/c. (CnO,l/dnlon 
ctnl,rlb,g this ,ntnsrol/(tio would hnvo to preltucan 
cent/too/n 10 this n/lncl Ibm Iha'coln,polncI oul/nor/9. 

5OCIDMJSOM In. 	 on 	To/no/Is/or 	05 	blsel, 	Pl000 	01 
Inoldnncn RI the lt,rIo 	05 Plryolcol Monosl0000,ne/ 
Toil). 

PonrutloCnnrjtdulon' 	.957 Cm,. roloosb/n bpS Cons, for ,onhinn/n 0/Is//I 
01006.'' 

- 
Mu/nco,,dldnlin' 	78 to 83 Ores, nolunnts4n by S Cno,  For  Oo,bl,es Clnnlnvoti, dc, 
Fnnruy/ocfln4'tjn03. 	Nactlon)slnnojotd 

G. 	'Ilamootlhopo,5 ASI)FtnUnap,bnI) 
It 	Ago 11 	it 	, (lolwnoon I8-35yoursason66 5 2905 

)Robuoatsto by 39001, bonOSC ond Spoons to, SI) 
Ii) 	Edtscoillns,nt& 0/her , GnIduoIo In Octnecow(t/n 81)1,81000 Choodotiyoo 

OItnls/'tcn/lOyn Mot/nn,rxr/bo or Zoology orMlllropology. 
OR  

II/gtsn, Secos,dvrywflh Sctosocn/ Mothon,ottc, nod hovbn 	solnod Ion 3ynoro 
wbltlnuy Pb50, Prt,tl Ours/on,, 

On. 	.. 	., 	
. CFSI. or PSI don/log wfth F(ngor 811101 Sctoltco on 5/logIn 	5/oct/on CR0. 	 of 

OR 
ServIng 11004 Conobnbt4 os/S/ogle 0/BIt Seclton 05 FInger 1001,1 00l050vstth 
01 InnI 5 yearn onotco tnt/no Orodo and two  yosi. nopontolIsco 05 the rind a. 

i/s( 	MndIcatFtI,,os, u) The cunrlbtolo, ihould bo of nounti s/ole 01 hon/tb. (non (oorrl s//non,s, 
dc/oct sod dolu/mily. 

to) Bottom 0906/8 W/ttlootgte,no, wnrvó eye 0/38 corrocOod with 010,00. to 
6/0.9/12 wI/hoot Olannon (tool/n eye,). Noorvt,/on I.I. 'Free loom 
tstlod,,non. 	 001010 

1. 	Ho,rtonllhoPool ASIISbonnRnaphon)lndt,R,,eaO.tl.(t 
It 	AgolinnI 

BeIwern 18.25 yen,, o,.nn 5.1.2005 (flol000bbo upin 207000 f o r 000. UPIO 30yenm 101 SC cnndldoleo) 
o) 	EdItssnIi00010stn/srcalbn Cno,toatn ltn,,ro necogn//ned uelonln//y or cqu&nlo,,l, 
(ii) 	Fso/000so,sntn/tni000,s/, Speed in S/iou IIoedJT'ypeer(ing 

00140wond5 p0, Moo/s (EO0/t,h) 
OR 

80/30wondn per MhraIn (Is/cdt) 
P'ole,nnon: .WnsIl/r,ykncwtnojon 01:. 
a) Acconol, and OIl/no P,ncadoro 
0) Knowlodgnnlolan(,,ge .oIrso0 pr006dt,ro. 

In) 	PIsyitlsol/lll,5,nlnrd n) IlgIghO 
Mote C0ndkJnle 	lOSCn,o. nnlao0bb, by 5 Cmn,Ior 

I) 	Resktool, 0151/I noon, o.9 Gorhhsr/Gur/nwot/, nlc, (cons/Slate, ssb'Itnr-Sssg 
this ncl000l/o,9 would hana to pnadto a corl/Itcolo lot/nb, ellocI l,orrt ITto I  

Colopeleol Otsl/loTI/y lo. OCIOM/SOM or lot/nIh/or 01 Itto/o /1,cn of ,  , on/stn,sco wlst, It,, flIIpllcn5ll3nI, 
Fo/osntnCnndhjnt,s. lSlClrw.nn/000MdbySCm, tot. 	

' 5 	SC Cusrdnjir/ns, 	. 	 . 'A) Candldolo,t,or,jhlltarnan . 	 , 

b)j100J 
5 	MolnCondtjo,' 	78-02 Cnr,, )Rcloocb/n by 5 Cm,., for GoltrJlBj 0011900(19 c401)illdutHIo tOeDtJbm'tIod). 

Fcnvabocoed/sjule,' 	NoCheslnlandoni, 
n) 	MndscntI(nns Thu cons/h/ales should boloS Sound best/h. loon troon 	phyo/caI.deIccIi' 

de/ontlty, doonno, hnv/ng 6I2yta/noel/th'el/)1{'/n. -uu.  

: 

• 

v U  

II. 	NamnoIII,,pon 
- 

''jHaodCanolabbn)SIa,oCbsrk) 
Anpe Itt/al IOnIwcen2O.3Syea,, nn 001.1.3005 

)Ilnlucotslo by 3 pools lot' 000 and opla 417 poor, 101 doplrlmon/9I/ - 
cnnsdldsrtosl 

 hI 	EsIltcnlilslsn/Rnl/ien 
 'qs,n/s/tisfl/nrss, 0. boln/,Cntorlon 0, Oqotoobenl. 	

' lb. Mlsstovnnr2 yonro 	tops/b/once In Acioun//eg 	and 	bodOnlln5 	Rso/Io'.' SpolOPOn t,, 	. 	 - 	 ' 	 -
. . 

Se 	Slsossld poelsoroMy be nbtoto/ype @25w,p.ev, to Ena/I.hlypewr/y,,g 
st 	ttsyns.ssr/s,/issssg,,1t IH5/ghl: 	Mntn,condjdnln..., 	-' l650m,. 

I'o/In,/ncsnrld/o(nlnn." ' 	' 	957cm, 
(tIOot000IbonssC,rn./orrcnfrle5.t,olll/I/Oneo,tn 

GunlshesA Gn,tswnri, I 
Chesm S 	Mnlncnnd/dale. 	 70 82Con,,, 	 I 	-, 

— — 
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IN THE 	AI1STRATWE TRIBUNAL 

GUWAH TI BENCH AT GUWAHATI 

- inpec*orq
-7~

l 
FtonIer ie rer 

Sasbr SerW ui 1  (IiA) 

IN THE MATTIEROF: 

(IA. NO. 174105 

Antji Sherpa 

VRS - 

Union of India and others 

Respondsnt, 

- AND- 

IN ThE MATTER OF: 

Writen 	statement sUbmifted 	by the 

Respondent No, 11 to 6 

The Humble answering Respondents sulxnl thei 

WrIten Statement as f011ew:- 

Contd... .Pi2 



'V 

2 

	

1. (a) 	I am the inspector General, Guwahati Frontier at Guwahsli and Respondent No. 16 

in the above case. I art acquainted with the fads and ãcumdwces of the case. 'I have gone through a 

copy of the spplication ssrwd on me and how understood the contents thereat tin competent and 

authorized to lie the Written Statement on behalf of the all the Respondents. Se and except what 

ever is specifically admitted in this Written Statements, the contentions and statements made in the 

applation maybe desmed to haw been denied. 

The application isfiled unj.ist and unsustainable both on fads and in lew. 

That the app ication is also hi by the Princ1e ofWair, estoppals end acquiescence 

and liable to be dismissed. 

2. 	 That with regard to the statement made in Pare 1 82, the Respondent admit to the 

extent borne by the Records. 

	

2. (a) 	That with regard to the statement made in Paragraph-3 of the application, the 

Answering Respondent submit that before giving the reply on merits to the indent OA, the 

Respondents herewith furnish brief badground history of the case for perusal and conemiption of the 

Hon'bls Court. 

it is stated that ater the administrative COntrol of the 'Organ isation was shed from 

Cabinet Seaetariat to Ministry of Honie Affais with efct from, 15.12001, and the role of the 

organdion has been changed and it has now been assiied the mandate to guard He IndoNepa! 

Border and the Indo- Bhutan Border. As on date , Sadiastra Seerta Sal is a Border Guarding Force, 

with the change in role of the organisdion from that of a stay behind' role to that of a Border Guarding 

Force. Battalions have now been deployed all along the indo-Nepat and lndo-Bhuten Borders. For 

Contd... P13 

hspector Otnepi! 
Promler Head Qutter 

Iabsatts SeciN. aaIj(MIJA) 
Guwiihe1 
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performance of the border guarding duties, the Ministry of Home Affi*s, had sanctioned Dog Squad for 

each Battalion. Since the Deparbnent has a professionally trained veterinary cadre, the initial work of 

rearing of Pups was assigned to the Senior Field Assistants (Veterinary) SFAs (V) Who were Competent 

and trained to handle this job. As per the operational requiements and in national interests and for the 

seairity of the Nation the Veterinary Cadre has to cater to the veterinaryneeds of the deparbnent. 

Accordingly the posts of SFAs (V) were reallocated to the Battalions ftm area ale 

and subsequently some of the well trained SFAs(V) were attached at Gorethpur Where aPup Rearing 

Centre has been estabhthed. It is clear that the action of the respondents in passing the inpugned 

orders by the applicant is in order and has been issued in national interest heeping in view of the 

operational requirements of the Force. In the changed role of the respondent Deparbnent as Border 

Guarding Force having a well trained Veterinary Cadre obviouaty the job ielated to Dog handling 

becomes a part and parcel of the duties of the some Veterinary Cadre, 

That with reference to the statement macfe in Pare- 4,-5, and60 the respondents 

acbnIsto the extent borne bythe records. 

That with regard to the statement made in Pare 6(i) to (iv) of the application, the 

Answering Respondent beg to state that the facts regarding resignation of the applicant as 'Constable 

and selection as SFA (V) is admitted. However, the appkant has only annexed a copy of the anended 

portion of the Recruitment Rules. A perusal of Annexure-3 to the OA woukl reveal that in the note 

portion Cabinet Secretart has clealy incorporated that the prinle rules were issued We this 

Secretariat notification dated 31)3/89 and subsequently amended vide notification attached herewith. In 

addition to this as per the charter of duties of SFA(V), copy enclosed herewith as Annexure.R-1 it may 

be seen in addition to the detaits mentioned by the applicant they were also requied to perform any 

other duties assigned to them by the Senior Offer from time to tine. A perusal of the detaited abater 

of duties would dearly reveal that the applicant is most suited for handing the Dog as this is the duties 

Contd... .P/4 
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which fall under the &nbit of'the duties of the Veterinary Cadre only. There is no other trained cadre in 

SSB which can perferm these duties. 

The aforesaid tharterof duties is annexed herewith and 

Matked as Annexure-W- 

5. 	 That with regard to the statement made lin Pam 6(V) and 6(IX) to ()(l) of the 

applicatien, the Answering Reondent begs to submit that the allegation of the applicant that core 

question whether the Dog Handler is the armed post or a cMlien post has not been dedded by the 

Deparhient is basicafly wrong. The applicant is not worldng as Dog Handler nor have thá posts been 

redesignated as Cog Handler. He is worlãng as a SFA(V) and as a SFA(V) only he would be 

discharging his duties of Dog handling for the present in public and national interest as the Veterinary 

Cadre is the most professionally trained cadre to look at er the Dogs whichhave been sanctioned bytha 

Government for performance of border guarding duties. As on today the SFA (V) is ciitian post. The 

allegation of the applicant that the respondents haw passed a spealdng orderwithout appng judicious 

mind and in a most arbitrary and whinsical manner is denied being factually incorrect. The appant 

would be discharging his duties as SFA (V) only and presently has been assigned the job of Dog 

handling which very much comes under his charter of duties. 

The comparison made by the applicant with the Delhi Police has no relevance in the 

instant case. Delhi police may be having conibatised personnel for Dog handing but as on today as 

SSB has highly professional cin1ian Veterinary Cadre. it is this Cadre Which ismost suited to look after 

the training and handling of Dog leping in view the changed role of the Orgimisation which has been 

done in national interest and in the security of the Country. 

The said charter of duties is annexed herewith and marlard 

asAnnexure A' 

Contd... P/S 
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That with regard to the statement made in Pam 6(V (\fll),flhl), the Respondent do 

not athilt anything Which are contraiy to the records. The !Reprejofl of The applicant considered 

and rejected due to dewkf of Merl.  

That with regard to the statement made in 'peaagh 70 to ('i), the Respondent beg 

to state that the factual position regarding the rounds have aeady bee :iswred / thihed rn the rep'y 

fumiched to Para3 and 6(v) of the O.k 

That with regard to the statement made in Pare 1(Vlll), 8, 19 the Respondent begs to 

submit that the application has been Ved without enynational foundation hence ithle to be drnissed. 

That with regard to the statement made in Pars 10 of the eppication, the Respondent 

submits that the applicant has not been rateved from &mdla /rea. The inteth order of the Hon'ble 

court dated 30106/2005 maintaining status quo was received by the reondents on 300M. Hence 

the status quo with respect to the applioant is being maintained as per the diedions of the Hofl'ble 

Court. 

Thatthis wniten state ant is made bonalide and forthe ends ofjustice and equity. 

Contd... P16 
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RlE1I!Q. 

I, Sh,LMoh!t Lal Chaudhusf Sf0 191b MAt Chet,JMw wwidng as inspector GeneraL 

SSB Gtrvahafr fignfer at &.weehali do 'hereby solemnly aim declare id rn,ify th the 	ement 

made 	here-in-above is true to my knowledge and bekef and information and nothing being 

' 1suppressed. 

I so this ver&bn on this' dayoL 	2005 at Guwahat 

sJ1i 

identitiod by: 

Adwcate................................ 

Date .....tiic.c ......  

or 	eta  
Pxontler HI,aUaftaP

Ssabutrs Seem b (MUA) 
Guwabati 

Solenny affirmed and declared 
before me by the deponent who 
identified by Shri  

, ad'øcate on 
this day of ... ........2005 at 
Guwhati. 

MAGIS[RATE; 	TI 

!-''4 



ANNEXURE - A. 

CHARTER OF DUTIES OF VETERINARY STAFF SFA(VET), CONST (VET), 

I/C (V & T)/DFO(VET), AFO(VET) 

To visit remote areas/border villages covered by the 

SSB to render free Veterinary Animal Husbandry aid and care 

to the needy live-stock owner in respect of live 

Stock/poultry under the overall/guidance/instructions of 

CAS-Gr-I (veteri nary) and other supervisory officers. 

To remain on tour for a minimum 15-20 days per month 

imparting door to door veterinary cover to the live-stock 

owners in the area under his charge. 

while on tour, to visit NIP Camps for the purpose as 

also to deliver lectures on different aspects of Animal 

Husbandry to generates better awareness along the local 

people about common diseases and hygienic management of 

live-stock for better profitability. For this purpose, his 

monthly tour programme will be"finalized well in advance 

with the approval of the Circle Organiser, the concerned CAS 

Grade-I (vet) and the A.0. 

To submit his tentative tour programme for the 

following month through C.O. toCAS-Gr.-I (Vet) at least a 

• 	fortnight in advance. 

For every calendar month, o:sübmit a. detailed tour 

• diary to his controlling auth6Tixy...to reach well by the 
7th of the following month atfie latest. Generally, his 

touring will be with NIP teams but only for a day or two at 
each such camp or with COS/CAS Gr-I (Vet) Independent touring 
may be allowed in special cases by CAS Gr-I (Vet) C.O. with 
the approval of AO/SAO. 

6.. 	To assist the CAS Gr-I (Vebin performing day to day 
work. 

Contd page 2 
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(2) 

To properly maintain expendable and non-expendable 

stock of medical stores/equipment etc. as also thestock and 

issue registers and other records in connection thereof. 

These will be verified by the CAS Gr-I (Vet) once every 

quarter and by other concerned Supervisory Officers 

periodically. AFO/SFA(Vet)/HC(Vet)/Constable (Vet) will be 

personally responsible for any lapses including for sheri in 

stores/equipment in this regard. 

To strictly follow the instructions and orders of CAS 

Gr-I (Vet) and other supervisory officers and to carry out 

the Veterinary Civic Action Programme. 

To ensure that kits provides to him are properly 

utilized and kept ready as per requirements. 

To administer, only those drugs/medicines which 'hehas 

been taught - andt is authorized to handle. He will 

administer intravenous injection/treatment beyond his skill 

and competence - In case of any complication he would contact 

CAS Gr-I of his area for guidance. 

To prepare and submit Monthly Progress Report  

the performa enclosed in respect of his charge to CAS Gr-I 

•(vet)/CO in time for its onward transmission to the other 

concerned authorities. The Divisional Headquarters will send 

the consolidated report to the SSB Directorate so as to reach 
there by the 15th  of the following month, at the latest. 

To perform any other duties assigned to him by his. 

superior authorities, from time to time. 
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fl THE CEN7x- AL AMOSTRATRIE TRIBUNALOUWAHAfl BENCH AT 

• OUWAHATI 
• 	 L )  

IN'll]E MATTER OF: 

O.A. No. 174/2005 

AnkajiSherpa 

-Vs- 

Unionoflñdia.&ors 

• 	.....Respondent 

-AND 

IN THE NIATIEROF 

Rejoinder I Reply to the Written. 

Statement filed by the Respondents 

-AND- 

ITHEMAITEROF: 

Sn Ankaji Sherpa 

Applicant 

The humble rejoinder! reply to the Written Statement of 

the Applicant as follows: 

1. 	That the applicant submitted and, states that the present O.A is filed against, the 

order of reallocation of the service of the applicant from Senidr Field Azsisttht 

(Veterinary) which is a Civil Post to the post of Degiiaudler which is a combat post; 

under Doghandler veteran withoUt taking any consent Of the ,  applicant tht too in' 

contravention to the recruitment Rule known' as Special Service Bureau (Para 

Veterinaiy) Staff recruitment Rules ' 1989, framed under Sec 30 of Indian Veterinaiy 

Council Act, 1984. • 

H." 
A 7—' ' RORPA 
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2. r That the respondeut while subniithng the written statement have tried to take a. 

stand that since changt organization from Cabinet Secretariat to the Ministxy of 

Home affairs with effect from 15.1.2001 the civilians are to be deployed as Cabinet 

peronne1 forming a separate Battalian. 

the.  

admitted that the applicant is holding a post of Civilian but defring recruitment Rules 

• and the statute with wrong notion and misconception of statutoijr provisions of the 

duties assigned to the senior Field assistant (veterinarj), the respondent ifiegally tying 

to reallocate the service of the applicant from pup rearing to Dog Handling. 

That, the applicant submits and states that in para 3 of the written statement the 

respondent have specifically admitted the applicant is holding a Civil post on fresh 

selection as Senior Field Assistant and as such their further contention is subse4uent 

paras made in reply to the averments and statement of the applicant are not tenab1e 

, Th&t, with regard to the statement made, in para 4.6 of the Written statement in 

reply to the statements ad averments made in para 4,IV,4 VII & 4V111 of O.A. the 

applicant submits and states that, the respondent failed to explain the meaning and 

duties assigned by Senior Officer. Further, the airnexure 3 of the O.A is the 

'Notification by which the amendment of the original 1989 Rule was made only to 

Iransfer the S.F.A and it does not speak anything about reallocation of service. Rather.'. 
• 	': by the Memorandum dated 3.9.2004(Annexure4V) of the specifiàlly Instructed the 

• 	:' Area organizers to select, those SFA (Vet) who are interested in preferring job of Dog 

Handler be put in to course for getting their services in the neat future. 

II. may further be mentioned that the Selection of Dog Hant (Thj from the 

• strength of SFA (Vet) is sought to made through motivation only with the consent / •, 

willingness 'of the SFA (Vat) by conducting personal interview of all willing pam-

ieterinaiy staffs. As the action of the respondents hi' passing the impugned order dated 

2..2O05 cannot be said to be in adherence of the Notification, Memorandum etc 

'9 
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• .Vissued and circulated by the Department rather itself coutradictoiy apart from thel 

status and recruitment Rule And such the whole actioii is liable to be set aside 

Further, the applicant state; the contention mdein para 6 of written statenhent 

shown in the respondent disposed of the Applicants representation dated 2131005 

communicating the deision of Director Generni SSB communicated. by Area 

Organizer SSB vide memonmdum dated 25 2005 and as such the impugned order 

dated 6.6.2005 is liable to be set aside and quashed. 

A copy of.the Memorandum dated 2.2.2005 is 

annexed as Annexure-IX. 

• 	 VER]FICATION 

• 	: I,Sri AnkajiSberpa, Sonofk P. D -"° 	,do hereby verir 

thatthestaemenI:madeinabowandinparas 1 2 	Lf Sc- .. 	of 	this 

• reply are matter of Knowledge derived fmm record and rest are my humble 

submissions before This Hon'ble Tribunal. 

• And I sign this verification VOfl this }9 day of Demnb& 2006 

Guwàhati 	V V 	

tile V 	
• 	 \47 	V 

• 	

• V V 	 • 

V 	 SIGNATURE 

VV 

A 
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GIJWAHATI BENCIA AT GtrWAHA•Tt . 

IN THE MATTER OF 

O.A. No. 174/2005 

Shri Anakaji Sherpa 

Applicant 

- Versus - 

Union of India and others 
/ 

Respondents 

IN THE MATTER OF 

Additional Written Statement 

Submitted by the Respondent No. 1 to 6 

ADDITIONAL WRITTEN STATEMENT 

The humble answering respondents submit 

their Written Statements as follows: 

1. (a) 	That I, Shri Naiinaksha Pal Chowdhurv working as Area 

Organiser (Administration.) in the Of/ice of the Inspector General, Frontier 

Headquarter, SSB, Guwahati and Respondent No. in the case. I have gone 

through a copy of the application served on me and have understood the contents 

thereof. Save and except whatever is specifically admitted in the Written 

Statement, the contentions and statements made in the application may be deemed 

to have been denied. I am competent and authorized to file the additional Written 

Statement on behalf of all the respondents. 

Contd... Page 2 
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The application is filed unjust and unsustainable both on facts and 

in law. 

That the application is also hit by the principle of waiver, estoppel 

and acquiescence and liable to be dismissed. 

That any action taken by the Respondents was not stigmatic and 

some were for the sake of public interest and it cannot be said that the decision 

taken by the Respondents against the applicant had suffered from vice of 

illegality. 

Further, this additional affidavit may be treated as an integral part 

of the Written Statement. 

That with regard to the statements made in Para 1 of the rejoinder, 

the answering respondents beg to submit that the facts projected in the instant 

paragraph are wrong and hence denied. The applicant is working as Senior Field 

Assistant (Veterinary). As the SSB has a professionally trained Veterinary Cadre 

of its own it is this cadre only which is most suited to look after the raising, 

training and maintenance of Dogs Squads which have been sanctioned by the 

Government for performance of border of guarding duties. The allegation of the 

applicants that he has been reeducated from the Civilian Post of Senior Field 

Assistant (Veterinary) to a combatant post of Dog Handler is basically wrong and 

against the facts on records. The applicant is a Senior Field Assistant (Veterinary) 

and will only be discharging further duties of Dog Handler which are within the 

purview of Veterinary duties. 

That with regard to the statements made in para 2 of the rejoinder, 

the answering respondents beg to submit that the facts furnished in this para of the 

Written Statement are reiterated for the sake of brevity and the facts narrated by 

the applicants are denied. 

Contd... Page 3 
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That with regard to the statements made in Para 3 of the reloinder, 

the answering respondents beg to submit that the position with respect to the 

instant paragraph has already been clarified in the reply furnished to Para-i of.the 

rejoinder and in the Written Statement furnished by the, applicant. The same is 

reiterated here for the sake of brevity. 

That with regard to the statements made in Paragraph 4 of the 

rejoinder, the answering respondents beg to submit that it is admitted that the 

applicant belongs to the Civilian Cadre and will only be discharging duties of Dog 

handling after proper training: As SSB has a well trained Veterinary Cadre it is 

this cadre only which is most suited for performing additional responsibility of 

maintaining Dog's squads for performing duties related to national security and 

meeting of operational commitments. 

That with regard to the statements made in Paragraph 5 of the 

rejoinder, the answering respondents beg to submit that the facts furnished in 

paragraph 4.6 of the Written Statement in reply to the statement and averments 

made in Para 4.IV, 4.Vll AND 4.Vffl of the O.A. are reiterated for the sake of 

brevity and the position stated by the applicant is denied. The Respondents have a 

professional Veterinary trained cadre which is the only Cadre suited to look after 

the Dog handling duties. The Force has already initiated steps to provide training 

to the Veterinary Cadre personnel so that they are made abreast with their 

additional veterinary needs to perform further duties assigned in national interest. 

That with regard to the statements made in Paragraph 6 of the 

rejoinder the answering respondents beg to submit that the facts furnished in 

Paragraph 6 in the Written Statements are reiterated. 

That this additional Written Statement is made bonafide and for the 

ends of justice and equity. 

LI 
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V E R I FICATION 

I, Shn Nalinaksha Pal Choudhur, Son of Late Nabadwip Pal 

Choudhurv aged about 58 years, at present serving as Area Orjaniser (Admit) in the 

office of the Inspector General, Frontier SSB, Guwahati and competent officer of the 

answering respondents, do hereby verify that the statemtit made in paras 1/fr 9 
are true to my knowledge and those made in paras 	 being matters of record 

are true to my information derived therefrom which I believe to be true and the rests are 

my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this L th day of )L,,j4,. 2006 

at Guwahati. 

SIGNATURE 

AREA ORGAN1SR (Mnm) 
Frontier Head Quarter 

SSB, Guwahat 

I 


